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Abstract of the Proceedings of the C’ouncil‘of the Governor General of India,
assembled for the purpose of making Laws and Legulations wunder the
provisions of the Act of Parliament 24 & 25 Vie., cap. 67.

The Council met at Government House on Thursday, the 19th J anuary, 18S2.
PrESENT :
His Excellency the Viceroy and Governor General of India, x.é., G.M.8.L.,
G.M.IE, presiding.

His Honour the Licutenant-Governor of Bengal, x.cs.1.
His Excellency the Commander-in-Chief, G.C.B., C.I.E.
The Hon’ble Whitley Stokes, ¢.s.I., c.I.E.
The Hon’ble Rivers Thompson, ¢.5.1., C.IE.
The Hon’ble J. Gibbs, ¢.s.1., C.I.E.
Major the Hon’ble E. Baring, r.A., €.5.1,, C.LE.
Major-General the Hon’ble T. F. Wilson, c.B., C.LB.

- The Hon’ble H. J. Reynolds.
The Hon’ble Maharij4 Jotindra Mohan Tagore, c.s.I.
The Hon’ble L. Forbes.
The Hon'ble G. H. P. Evans.
The Hon'ble C. H. T. Crosthwaile.
The Hon'ble A. B. Tnglis.
The Hon’ble Ridji Siva Prasid, c.s.1.
The Hon’ble W. C. Plowden.
The Hon’ble W. W. Hunter, c.1.E., LL.D.
The Hon'ble Sayyad Ahmad Khdn Bahddur, c.s.1.
The Hon’ble Durga Charan Lih4.

CIVIL PROCEDURE CODE AMENDMENT BILL.

The Hon’ble Mr. Stoxes introduced the Bill to amend the Code of Civil
Procedure, and moved that it be referred to a Select Committee consisting of
the Hon’ble Mr. Gibbs, the Hon’ble Mahairdji Jotindra Mohan Tagore, and the
Hon'ble Messrs. Forbes and Evans and the Mover.

The Motion was put and agreed to.

The Hon’ble Mx. STokEs also moved that the Bill and Statement of
Objects and Reasons be published in the local official Gazettes in English and
in such other languages as the Local Governments might think fit.

The Motion was put and agreed to.
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SEDITIOUS PUBLICATIONS BILL.

The Hon'ble M. GIBSS moved that the Report o]i the Select Committee

on. the Bili to amend t.he law relatmo' to Seditious Pu'bhcatmns be’ taken mto'
conmdemtmn . ’

‘The Hon ble Mr HUNTER sald that ‘after the lucid statement made by the
Hon bla Membcr, tho Mover of the Resolutlon, when he introduced the Bill,he .
shou]c'l not 'venture to detain the Council at any length. But there were one or
two conslderatmns whlch ‘made him- de51rous of supporting this measure by more
than a merel} snlent vote Du.rmg six years, from 1869 to 1875, it formed part

2 . Of; lus duty to examine, week by week, ihe contents of the Native Press. The
~experience then gained led him to certain definite conclusions ; and he believed
that the Bill which the Council were asked to pass to-day would, notwithstand-
ing its brevity, be accepted as an indication of the sentiments of the Council
towards several questions of permanent importance to_the people The Hon’ble
- Member, the introducer of the Bill, had explained the circumstances which led
to the passing of Act IX of 1878, the Act which the present Bill would repeal.
'Tn that year the Government of India deemed it needful, in the public intergst,-
' to obtain from the legislature special powers for repressing seditious and
¢ . threatening writings in the Vernacular ‘Press. Mge. HUNTER confessed that,
+ after perusing the published evidence, he was- one of those who deplored that
such powers should have been deemed necessary. But for this very reason he
thought that he, and others who like himself regretted that repressive powers
‘were then found needful, should now acknowledge the forbearance with which
-~ those powers had been used. There were no returns before the Council to show
how far the Vernacular Press Act of 1578 had been resorted to in the several
“Presidencies and Provinces. But, after inquiry in the proper qun.rter, he believed
*'he was correct in saying that in only one instance had the repressive clauses of
""-tha.t Act been made use of agamst. any newspaper. Now, the Council must
remember that not fewer than 230 journals were regularly published in
_ the Native languages, and that any one of these newspapers might,. by
K the exercise of the powers granted to the Executive in 1878, have been
"broﬂbht ander the ‘operation of the Act. The fact that in only one case.
had even ‘s ‘warning been issued to a Native newspaper under the - Act’
sufficed to show the extreme reluctance with which the Executive  had -
availed itself of the powers vested in it during the past four years. Indeed, if.
he, was rightly informed, so serious was the desire to avoid the possibility of un- -
due seventles, that, shortly after the passing of the Act, orders were issued to
all Local Governments not to have recourse to it in any case without the- pre-
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vious sanction of the Government of India. If, therefore, the Council resolved
to-day to repeal the Vernacular Press Act of 1873, it would not do so because
the provisions of the Act had been harshly enforced. Tor himself, he would
vote for the repeal of that Act, not to correct any temporary misuse of the
repressive powers which it vested in the Exccutive with regard to the Vernacular
Press, but because he believed that such repressive powers should not form a
part of the permanent law of the land.

Mr. HuntER thought, however, it would be a subject for regret, if it were
supposed that, in repealing the Vernacular Press Act, the Council were either
n'cgligent of the rights of individuals who might be calumniously attacked, or
careless of the truc intercsts of the State. The Act of 1878 was directed against
two classes of seditious or threatening writings. It provided against such
writings in the Vernacular Press within British India, and against the import-
ation of such publications from beyond the British frontier. Circumstances
might arise which would render this latter provision a very important one. The
provision was therefore reproduced by the present Bill, as a clause to be added
to the Post Office Act. It was to be read in connexion with the general chapter
of the Sea Customs Act which dealt with contraband articles. Under sec-
tion 19 of the 8ca Customs Act, the bringing in of books published in foreign
countries, with a view to stirring up seditior in British India, might now be
dealt with as contraband in the strict sense of the word, that is, as ‘contrary
to a proclamation.” Henceforth the introduction of disloyal writings from
beyond the frontier lost the dignity of a political offence, and sank into one
of those degraded classes of commerce which included the importation of
spurious coin, of obscene books or picturcs, and of goods bearing counterfeit
trademarks,

As regarded seditious or threatening writings in the Vernacular Press pub-
lished within India, the repealing Bill pursued a different course. It made no
special provision for such writings, and so left them to be dealt with by the
ordinary law. But that law, as expressed in the three chapters of the Penal
Code on Offences against the State, Defamation, and Criminal Intimidation or
Annoyance, was a sufficiently stringent one. The Indian Penal Code punished
such offences by terms of imprisonment many times longer than any term which
could be awarded under the Vernacular Press Act. Each of those offences was
also punishable under the Penal Code by a finc which might be unlimited in
amount, so long as it was not excessive. What tie repealing Bill did was, not
to mitigate the penalties for seditious or threatening w;itin;,rs in the Vernacu-
lar Press, but to replacc such offences under the cognizance of the regular
tribunals.
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ITe did not think, therefore, it could be alleged that the '1'3‘111 made . undue -
concessions, or that it tampered with the legal safeguards for prw'ttc reputatlons
or for the public safety. At the same time, he believed that it -would substan-
tially improve the pOSlthI‘I. of the Vernacular Preéss. It pmctlcﬂ]y mt:mated
that the pro ol"usslon of the natlve journalist was no longer regarded mth suspl- :
cion by the Govern ment. - It set free liis implements of trade from the menace
of confiscation under a* specml law. - It told him that he was henceforth trusted .
to carry on hls mdustry, sub]ect onljr to the snme judicial procedule and to tha .

.....

(‘ e '_‘..\

,_enllmgs.

' There was, however, another nspect of the case. For the wider liberty
now scoured to the native journalist carried with it a heavier responsibility to
use that liberty aright. He believed that the great proportion of native
journalists throughout India would prove themselves worthy of unrestricted
frecdom. - But he was compelled to add, that certain members of their profes-
sion had still much to learn, in regard to what was due, alike to the just sus-
cceptibilities of those on whom they commented, and to the dignity of their own
‘calling. He would be a false friend to the Native Press, if he pretended that it
had yet attained to that sobriety of judgment and temperance in tone, or to
;'those high standards of public responslbmty, ‘which its well- wmhers hoped to-
see it reach. In countries where the rise of 1oumallsm had been rapid, the
power of the Press had usually tended, for a time, to increase more quickly
“than the capacity for employing that power wisely or well. Even in England
thls was, at one period, the case. “The people of Great Britain,” said Mr.

\D:mvers in 1738, ¢ are govemed by a power that never was heard of asa
'supreme authority in any age or country before. 1t is the government of the
Press. - The stuff which our weekly papers are filled with'is received with
' grea.ter reverence than "Acts of Parliament, and the sentiments of one of these
scribblers have more welght with the multitude than the opmmn of the best
pohhcm.n in the kingdom.”

The rise of Anglo-Indmn journalism at the end of the last century disclosed
a somewhat similar state of things. Any one who examined the materials for
the early history of the Indian Press would be compelled to the conclusion, that
the Anglo-Indian journalist occupied, for some time, a larger position in the
public mind and in the official imagination, than he was entitled to either by
his talents or his integrity. -Yet during that very time, and indeed for more .
than fifty years, the Anglo-Indian journalist did his daily work under the ter-
rors of confiscation, fine, imprisonment and deportation. More than one of the -
pioneers of British journalism in India edited his paper from within the walls of
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a jail. Even after these rigours had fallen into disusc, the Anglo-Indian Press
still remained disaffected so long as the repressive regulations remained unre-
peale,d It was not until Sir Charles Mctealie, in'1835, gave the sanction of
~law to the liberty of the Press, that Anglo-Indian journalism became loyal.
A mnoble hall, containing the greatest public library in India, commemo-
rated, within a few hundred paces of the Council Chamber,- Lord Metcalfe’s
repeal of the Gagging Act, and bore his name.  But lis true monument was to
be found ip the influence for good whicli a frce Anglo-Indian Press now
wiclded throughout the length and the breadth of the land.

The Council could not reasonably expect from the Vernacular Press a
higher standard of moderation or of public spirit than was found in British
and in Anglo-Indian journalisin at the same carly stage of their development.
The experience of many countries proved that, Lefore journalists realised
their responsibility, they were apt to write a good deal that was foolish and
hurtful. But experience also proved that in Great Britain and her dependencies
this state of things ¢ould not now be met by repressive regulations. It was well
worth while to bear with the wild growth of immature journalismn for the sake
of its ripened fruits. When that wild growth led to offences against individuals
or the State, the Penal Code was strong enough to vindicate private reputations
and the public honour. But in dealing with the Vernacular Press there were
three influences which the Council could invoke, more powerful, because
more continuous in their action, than any punitive laws. There was, in the first
place, a large intclligent section of the Vernacular Press itself. The editors of
such journals knew perfectly well that they were the chief sufferers, both in
reputation and pocket, from a low tone among their contemporaries. It was
their interest, alike from a political and a pecuniary point of view, to raise the
standard of the whole Vernacular Press. If they set a high example, their less
instructed brethren would sooner or later follow their lcad. For nothing was
more contagious among the members of a profession than respectability. The
Native Press had an opportunity now which it never had before. For, after all,
it was the chicf organ of representation in India, and never before was so
serious a desirc evinced by the Government to give representative institutions
a fair trial. The Indian Press was a Parliament always in session, and to which
every Native was eligible who had anything to say that was worthy of bemg

"leard. The Vernacular journalists should rculise two things. If they now
used their liberty aright they would strengthen the hands of those who wished
to foster the popular element in the administration. But if they abused their
liberty, they would furnish a most powerful argument for postponing the fur-

ther development of representative institutions in India,
B
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~ Another influence from which the Council might hope much, was to be’
found ‘among the. powelful body of Native journalists who conducted their
papers, not in the’ Vcrnacular dialects, but in the English ton gue: During the.
past_four -years tlns clnss of what he might call Anglo- Native journalists, had -
Iought t'lze batt]e of thelr Vemacular brethren. They themselves ‘were not
aﬁ‘ectcd by the Press Act of 1878 but they had never permltbed theu* persoml-
1mmumty to temper ﬂlen‘ condemna.tlon of wha.t. they regarded as ‘an ‘inequi-
, né;:as thc ai'lvomtes of the 'Vernacular Press when it stood in -
heed of defendqrs, _they had acqulred the right to be the counse]lors of the Ver-
B .?P‘}M I’less in the ﬂa.y of . its emanclpatlon They were well aware that
_persoﬁa'ht:es and “iolent” wntmg still formed the besetting temptations of Ver-
nacular journalism. The Vernacular Press. owed its'rise to the controversies
between rival creeds during the first half of this century. TUntil within the
-past, thirty years most of the Vernacular newspapers were sectarian rather than
_political in character, and many of themi still retained the taint of their polemic-
al- orlgm The Anglo-Natlve ]ournals formed the advance guard of the

ldlsclpllne of the main Vernacular body behmd They knew that the approval
of the Press was, in Enuland one of the cbief incentives to public virtue, and
.1ts ‘legltlmate reward. The leading Anglo-Na.tlve journals could-do much to
'bnng about a similar state of pu'b].lo opinion in 'this” country ; ‘but they ‘could
only do so by mmstmg upen a high standard among their Vernacular brethren.
For a national Press ‘must first purify its own springs before it could become
.tlle fountu.m of honour.
... But while the Vernacular Press could do much, and the Anglo-Native
;ournala could do more, the ‘Government could also do something to ensure good
" results from the Bill which the Council would pass to-day. The preamble:to -
Act IX of 1878 set forth the ignorance of the people as & ground for’ obtaining
repressive regulations against the Press. * And whereas,” it said, * such publi-
cations are read by and disseminated amongst large bodies of ignorant and
unintelligent persons, and are thus likaly to have an influence which they other-
wise would not possess,” and so forth. The Council would observe that it was
not " the inherent character of the publications that was alone complained of ;
‘but the special effect of such publications upon ignorant .men. Now, Mr.
Hounter did not deny that the action of a frec Press among denscly ignorant
masses was attended with some peril. But the only true remedy for the dan.:
gers of popular ignorance was the spread of popular education. If, therefore, i in
finally emancipating the Press, the Government could also see its way to more
‘widely educate the people, it would send forth Liberty not alone upqn her tra-
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vels, but Liberty and Sccurity hand in hand. A great work had already been
doune in public instruction upon the basis of Sir Charles Wood’s despatch of
1854. But astill further extension of Vernacular schools would form the true
complement of the now perfected freedom of the Vernacular Press.

The Hon’ble Mr. PLOWDEN said :—*I do not wish to give a silent vote on
this Bill. At the same time I shall not tresspass far on the attention of the
Council. I heartily approve of the Bill which is now under consideration.
Whatever may have been the circumstances which led to the passing of the
Act this Bill proposes to repeal, I think both the country and the Government
arc to be.congratulated that thelatter finds itsclf able to repeal a law uncon-
genial to English fecling and most distasteful to the Native population.”

The Hon'ble RAJA Stva Prasi{p said he should vote in favour of the
Bill. He wished to bring to the notice of the Government that the word “Ver-
nacular,” in the former Act, in his humble opinion, had done more mischief than
good ; because, as far as his experience went, the Vernacular papers threw the
responsibility off their own shoulders by taking extracts from the English papers
and publishing translations of them in the Vernacular, and these translations
were circulated amongst the more ignorant and poorer classes of the country.
At this very time, during the present disturbed state of Ireland, extracts from
Parliamentary debates were taken from the English papers, and translated and
published here in some of the Vernacular journals, and circulated amongst the
ignorant masses of the people. This practice of taking a little from here and a
little from there gave only a one-sided view of the question and could not do
justice to the whole subject—did more mischief than anything else, and, in his
opinion, poisoned the minds of the ignorant. At the same time, the editors of
the Vernacular papers thought that they were not fairly treated. They quoted
the Act as the Vernacular Press Act, and the people believed that what was
written in those 'papers was written under restraint. If the Penal Code was not
effective, it might be amended; but he did not think that there was the least
necessity for passing such a strict Act, which, he thought, had done more

mischief than good.

The Hon’ble MR. EvaNs said that, having been a member of the Legislative
Council when the Act was passed which was now about to be repealed, he
desired to say a fey words on the subject.

It was only paramount considerations of pliblic safety that could induce
him to vote for an Act which deprived certain classes of Her Majesty’s subjects
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of the protection of the ord.mary Oourts and plaeed theu* property at tha
Joercy of ‘the L‘xecutwe .

At tha.t tlme the Exucutwe Government represented to the Councll
that the Vcrua.cular papers were representmg constantly to the wnomnt millions
of India that all then h'u-dsmps and misfortunes arose from. the incubus of
the” British rdj ; that these representat.lons ‘were growing more freguent ‘that
the na.tum.l effect of suéh statements ‘would be‘to give rise to a desire to shake off

the mcubus that the pohtlcal houzon was clouded owing to the Russo-Turkish °
“war and other clrcumstances ‘and’ that the pubhc safety demanded that stringent "
'f‘-"meas rés of thls chamter ahould be takea at once to stop the growing danger.

_He was glad to learn that the present Government did not consider
tlmt considerations of public safety now rendered necessary the existence
- ,of such harsh and repressive leglslatlon, ahd, under these circumstances, it was
clear that such an Act should not bé allowed to remain on ‘the Statute-book
longer than was necessary. No fetters should be placed upon the Press, Verna-

}r cular or Enbhsh unless the exigencies of the State clearly rendered it neces-
i sary -

S The Hon’ble MArARAJA JorfNDRA MORAN TAGOII.E said that he must take
-‘";_( he hberty to congratulate theGovernment on the decision which it had come

. 1o, to repeal that very unpopular measure which was known' hv the name of the
' Vernacnlar Preas Act, and the grateful thanks of the Native community were

"' due to His Lordship personally for the interest which he had been pleased ta
- _-ta.ke in bringing about a consummation so devoutly to be wished. He deemed
" it due to himself, however, to take this opportunity to say a few words in ex.
."'plahatmn of the part wluch he took when this Act was passed.

_ W’hen the draft Bill of ‘the Vernacular Press Act was laid before the

* Council i in 1878, he said that, though “an. advocate of the liberty of the Press,”
he had no sympathy with *the low class Vernacular papérs which had taken to a
.course that was, to say the least, extremely reprehenmble But he thouoht
" and said fhat, to check the vagaries of these writers, « the exlsting provisions of
- the Penal Code were sufficient for all practical purposes,” as, indeed, be was glad
to find, was the opinion of the Hon’ble Member in charge of the present Bill
and of his hon’ble fricnd opposite (Mr. Hunter). The Government of the day,
however, thought that the then condition of {he country rendered it absolutely

~ mecessary to pass a more strict and summary measuro for the better security
of the Empire. . As this was, the deliberate opinion of the responsnble rulers
of the land, who were presumably much better acquainted with the circum.
stances 0{ the country than he could be, Le thouﬂht he was bound in all loyaltvl

PR
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to give his humble support to the Government, but without expressing any
opinion as to the merits of the proposed measure in its details.. Happily, how-
ever, scldom, if ever, had any oceasion arisen to put into force the provisions
of the Act, and it had remained almost a dead-letter in the Statute-book.

The present Government, he was glad to find, was of opinion that a special
law was no longer necessary to regulate the Vernacular Press of India. Who
‘could after this wish fo sce for a moment this most unpopular measure encum-
ber the Code, especially as its very existence served simply to keep up a feeling of
irritation in the minds of the people ? It had, thercfore, been wisely decided to.
repeal the Act, and his hon’ble friend opposite (AMr. Gibbs) had been charged
to consign it to the grave. It was a matter of no small gratification to him
that he had the honour still to liold a place in the Council, and thus had an
opportunity of adding his shovel-full of ‘cuth to bury this mecasure, which, it
was no exagzgeration to say, had caused the greatest’ amount of dissatisfaction
among the Native community from one end of the country to the other.

This would be a memorable day in the history of His Lordship’s adminis-
tration, and he felt sure it would be gratefully remembered by his countrymen
as the day on which, under His Lordship’s auspices, the lost liberty of the Ver-
nacular Press was once more regained.

The Mon’ble Mr. Ginns said that, as far as the observations which had
been made by hon’ble members on the subject of this Bill, he foun_d that there
was nothing to which he nced reply. He only wished to say that he trusted
the editors of the Vernacular Press would benefit by the good advice which
the Hon’ble ‘Mr. ITunter had given them in regard to the future conduet of
their papers. IIe would only repecat what he had said when he asked for leave
to introduce this Bill, that, should the Government hercafter find it necessary
to take stronger mcasurcs than were contained in the provisions of the Penal
Code, he might safely say that this Government, and, he hoped, any future
Government, would follow the example of Lord Canning on an emergency, and
take effective measures to put a stop to any writings which were likely to
‘endanger the public safety. e had nothing to say in respect of the speeches
which had just been made in approval of the course which the Government
had taken in this matter, but hic had one obscrvation to make of a personal
nature. Ilc saw from the reports of the Vernacular papers in- Western India,
which he had carcfully read, that he was credited as being one of those who
entirely approved of the mcasure which formed the Act which they -were
to-day about to repcal. All he would say in reply to that was, that he never

saw that Act until he saw it as a law in print, and, therefcre, it could not be
)
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“paid “that he e\‘rearr consented to - the pa.ssmﬂ of that Act, nor had he gwen his
'.'.uplmgn, befme it was passed that it was a proper measure. He gave, "his opi-

~ nion upon a very . different measure, as would bé seen from the’ Blue-book in.
;‘.«whlc 1i;'5Y puh‘hs‘lwd e N

s 'H.ls Excellepcy THE I’mrernN'r sald that he did not wish to detain the Coun-
icl.l\ by any,, observatmns of 1115 :own, nor did he think that he was m any way’

i cnlled»upon ,to';reylew tflde reasons or motwes for which the "Act as originally -

L h

edes;red to say was that it would always be a great satisfac-
{qon ﬂt_o hl}m ,ﬂl@tt it should havo been during the time that he held the office of .
Vlceroy tha.t the Act ]:m.d been removed from the Indian Btatute-book.

The Motlon was put and agreed to.

. The Hon ble M&. Gmlss also moved that the Bill be passed

¢

i 'l‘he Motwn was put and agreed to.

TRANSFER OF PROPERTY ‘BILL.

. The Hon'ble Mr. STokEs asked for leave to postpone the presentatioh of

the final Report of the Select Oommlt.tee on the Bill to define and amend the
" law relating to the Transfer of Property

Len.ve as granted.

_ . The Hon’ble Mn SToKES also asked for leave to postpone the Motion that
‘thg furt.her and final Reports of the Select Committee on the Bill to define and
_ amend tha law re]atmg to the’ 'l.‘ransfer of Property be taken into consideration.-

Leave was granted

The Hon’ble Me. PLowDEN also asked for leave to postpone the Motion
that in section ome, clause two, of the Bill to define and aniend the law

relating to the Transfer of Property, for the words “the first - -day of April,
.1882” the words * tbe first day of January, 1883 be substltuted

Leave was granted

The Hon bla Mn S'roxss then asked for leave to postpone the motion that
the Bill, as amended, be passed.

Leave was granted.

LY . . r
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CRIMINAL PROCEDURE BILL.

The Hon’ble Mr. StoxEs presented the Report of the Sclect Com-
mittee on the Bill to consolidate and amncnd the law relating to Criminal Pro-
cedure. He said that the Committee had made in the Bill only three impor-
. tant amendments :—

First, they thought that the present law gave too great latitude to the
Courts with regard to the cxamination of an accused person.  The object of
such examination was to give the accused an opportunity of explaining any
circumstances which might tend to criminate him. It was never intended that
the Court should examine the accused with a view to elicit from himm some
statement which would lead to his conviction. They had, therefore; limited the
power of interrogating the accused by adding to the first paragraph of sec-
tion 342 the words *for the purposc of enabling the accused to explain any
circumstances appearing in the evidence against him.” They thought the
accused should always have this opportunity of explaining, and the Committee
had, therefore, required the Court to question him genemlly for that purpose
before he entered on his defence.

Next, they had amended the law as to whipping. They had provided, in
section 892, that no Magistrate of the second class should pass a sentence of
whipping unless especially empowered in that behalf by the Local Government,
They had also provided, in scction 392, that whipping should be inflicted with
a light ratan not less than half an inch.in diameter, and they®had abolished
whipping with a cat-o’-nine-tails. They had also prohibited the infliction
of whipping on any person whom the Court considered to be more than 45

years of age.

Thirdly, they were of opinion that it was-unnecessary and inexpedient to
retain in section 423 the power, which Appellate Courts had at present, of en-
hancing semtences on appeals presented by convicted persons, and they had
accordingly withdrawn it. The High Courts, however, in cxercise of their revi-
sional jurisdiction, would still have power to enhance sentences.

They hadalso made several minor amendments in the Bill, most of which were

specified in the report drawn up by the Officiating Sceretary, Mr. Crosthwaite,
to whose abilily, zcal and care the Select Committec were greatly indebted.

IIINDU AND BUDDHIST WILLS BILL.
The Hon'ble ME. -STOKES then moved that the Hon’ble Mr. Iunter be
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-addetl;to,«xthamﬂelect Comimittes. .on..the.Bill  to.dedlare the- extpnt of the
testamantaryipowers 6f Hidhs and Baddhists; and to fegulate: the,’grﬂvms
The Mdtion avas piit. infl agréed ito.
The Oguncil adjourned 1o Thursday; the 26th January, 1882, .
unt-umnbsmmmm
Ojg Beey. 0 Yhe Govk. of Tdia,
;Lep;quvg qurfrgnat





